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FINAL REPORT OF THE JOINT COMMITTEE CONSTITUTED FOR DISTRICT 

SHIMLA BY HON’BLE NGT IN O.A. NO. 127/2024 TITLED AS NAATHU RAM 

V/S MINISTRY OF ROAD, TRANSPORTATION AND HIGHWAYS & ORS. 
 

1. Background and the Orders of Hon’ble National Green Tribunal: 

The matter is related to an Original Application filed before the Hon’ble National Green 

Tribunal, wherein a grievance has been raised against construction of road in the Shivalik 

range of Himalayas ending up to a length of 97/103.55 Kms in the State of Himachal 

Pradesh undertaken by the Ministry of Road Transport and Highways in the process of two-

lane upgradation with the paved shoulders of the existing single lane Paonta Sahib-Gumma 

Section at National Highway No. 707.  The allegation of the Applicant is that during road 

widening and upgradation process, contractors are destroying the Himalayan ecology and 

natural vegetation and that they are breaking and cutting the hills on one side of the road 

and throwing the debris (including boulders, stones, dust, etc.) on the steep hill on the 

other side of the road in the valley. As per the allegations levelled, the entire hilly area on 

the length of 97 km on the downside slope is getting destroyed, which includes natural 

vegetation, river streams, habitations, wildlife, etc. It is also alleged that crores of trees 

including Pine and Deodhar have been destroyed and thousands of minor and 1 major river 

streams have either been covered up with debris or have changed their course. 

It was observed and directed by Hon’ble National Green Tribunal vide Order dated 

06/02/2024 (Annexure-1), as follows: 

 
“…3. The OA raises substantial issue related to compliance of the provisions of the scheduled 

enactments, 

5. Considering the grievance raised in the OA, we also deem it proper to form a Joint 

Committee comprising of the representative of the Member Secretary, Central Pollution 

Control Board (CPCB), Regional Officer, Ministry of Environment, Forests and Climate 

Change (MoEF&CC), Chandigarh, Member Secretary, Himachal Pradesh State Pollution 

Control Board (HSPCB), Deputy Commissioner Sirmour and deputy Commissioner, Shimla. 

The Deputy Commissioners will act as nodal agency for co-ordination and compliance in 

the Committee. 

6. The Joint Committee will carry out the spot inspection, ascertain the truthfulness of the 

allegations made in the OA and submit the factual and action taken report at least one 

week before the next date of hearing….” 
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2. Compliance of the orders of Hon’ble National Green Tribunal: 

 

2.1. Constitution of the Joint Committee: 

  

In compliance to the orders of Hon’ble National Green Tribunal, a Joint Committee 

comprising of the following members was constituted for district Shimla: 

 

i) Shri Ajit Bhardwaj, HAS, ADM, Shimla (Member nominated by DC, Shimla) 

ii) Dr. Narender Sharma, Scientist ‘F’, CPCB, RD, Chandigarh (Member nominated by 

Member Secretary, Central Pollution Control Board, Delhi) 

iii) Dr. Anup Das, Scientist ‘B’, MoEF&CC (Member nominated by MoEF&CC, Sub Office,  

Shimla (IRO, Chandigarh) 

iv) Er. Lalit Thakur, Regional Officer, HPPCB, Shimla (Member nominated by Member 

Secretary, HPPCB, Shimla. 

Further, Deputy Commissioner, Sirmour has desired to file a separate report for part of NH 

707 falling in district Sirmour. Hence, a separate report is being filed for part of NH 707 

falling in district Shimla i.e. from Minus to Fediz (87.00 Km to 103.55 Km). 

 

2.2. Spot Inspection: 

The Joint Committee conducted spot inspection of 16.750 Km length of the NH 707 falling 

in district Shimla from Fediz to Minus (Km 103.550 to Km 86.800) on 22.03.2024. 

Although Gumma to Fediz Section of NH 707, which has already been completed, does not 

pertain to Original Application No. 127 of 2024, however, it was also inspected by the Joint 

Committee on 22/03/2024 as directed by the hon’ble NGT.  

Both the applicant and representatives of MoRTH and Forest Department were also present 

during spot inspections by the Joint Committee. The attendance sheets are attached as 

Annexure-2. 

The construction of package 4 and package 5 have been completed on 08.04.2022 and 

23.10.2023 respectively. As per the documents provided by MoRTH, 8 dumping sites of 

package 4 with a dumping capacity of 11,04,552 cum has been completely utilized and in 

package 5, out of approved capacity of 3,50,865 cum of the two dumping sites, 2,80,000 

cum has been utilized. It was further observed that protection measures and bio-
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engineering methods have been implemented in the approved dumping sites of both 

package 4 and package 5. However, the dumping sites were not marked/tagged mentioning 

the details thereof in a display board. It was also submitted by the MoRTH and the 

contractors that during the flash flood of 2023 in Himachal Pradesh, landslides have 

occurred at multiple points in the entire stretch of road. Further, it was apprised that 

there was immense pressure from the State Authorities and public in general to open 

the road blockades. To open the road, the contractors have pushed the rolled down 

debris of landslides on the downward side of valleys at a few places instead of dumping 

the muck at designated dumping sites. 

 
2.3 Interim Report of the Joint Committee: 

The Joint Committee was directed by Hon’ble National Green Tribunal to ascertain the 

truthfulness of the allegations made in the Original Application and submit the factual 

report. 

Subsequent to the Spot Inspection, the interim report of Joint Committee was 

submitted before Hon’ble NGT and following directions were passed by Hon’ble NGT 

vide their order dated 15.04.2024 (Annexure-3): 

“…3. Joint Committee has submitted the report in four volumes but to verify the truthfulness of 

the allegations made in the original application (sr. nos. 1 to 4 in the concerned paragraph) 

and in terms of paras 2.3.1.1  to 2.3.1.4 of the report, Joint Committee has sought further seven 

weeks’ time for examination of documents, analysis of the data, preparation and filing of 

authentic factual action taken report.  Prayer made by the Joint Committee for grant of 

further seven weeks’ time is allowed.  

4. Meanwhile, it will be open to all the concerned parties to file objections to the report of the 

Joint Committee already filed.   

5. Learned Counsel for respondent no.1 also submits that a reply on behalf of respondent no.1 

has been filed but since it is bulky reply, therefore, it is lying in defect. He is permitted to cure 

the defect so that reply comes on record.  

6. List on 24.07.2024.” 
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3. Factual and Action Taken Report by Joint Committee: 

The examination of Original Application filed before the Hon’ble National Green Tribunal 

indicated that the grievance of the applicant is with respect to   Paonta Sahib- Gumma 

section at National Highway No. 707 in the State of Himachal Pradesh starting from 

Badripur Chowk (Start Point Km 0.000 NH 707) to Gumma (End Point Km 97.000 NH 707) 

as shown in the following Figure 1 attached in the Original Application.  

 

 
The allegations levelled by the applicant can be categorized in the following 
categories: 

1. Avoidance of requirement of Environmental Clearance by taking the advantage of Item 

7(f) of the EIA Notification 2006. 

2. Illegal felling of trees across the hill slopes. 

3. Damage to natural sources of drinking water (rivulets) by filling with debris.  

4. Illegal use of Gelatin in explosives, for road construction.  

5. Muck dumping beyond the designated sites and the violation of Construction & 

Demolition Waste Management Rules 2016. 

While the factual report and verification of the truthfulness of the allegations made in 

the Original Application (Sr. No. 1 in the above paragraph), has already been prepared 

and submitted in the interim report to the Joint Committee, the factual report and 

truthfulness of allegations mentioned in reference to Sr. No. 2-5 is being reported 

hereafter by the Joint Committee. 
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The point-wise report on the facts and truthfulness of the above allegations levelled 

in the Original Application, based on the spot Inspection, examinations and analysis 

of the documents made available to the Joint Committee is submitted as under: 

 

3.1 Avoidance of Requirement of Environmental Clearance by taking the advantage of 

Item 7(f) of the EIA notification 2006: 

The allegation made in the Original Application that MoRTH has taken advantage of Item 7(f) 

of the EIA notification 2006 by dividing the highway to reduce its length to less than 100 Km 

has already been addressed in the interim report. 

 
According to current regulations, a prior Environmental Clearance (EC) is required if, the 

proposed expansion involves more than 100 km of length and additional right of way 

(RoW) or land acquisition greater than 40 m on existing alignments and 60m on re-

alignments or by-passes. Further, as per EIA Notification, 2006 and subsequent amendment 

dated 22.08.2013 (Annexure-4), only such project which meets both the conditions, i.e., 

threshold length of the highway and envisaged expansion width (RoW or land acquisition) 

of the highway, would require a prior EC.  

 
Now, as the necessary Right of Way (RoW) or land acquisition for all segments of NH 707 in 

question (0.00-97.00 Km and 97.00-103.00 Km) is below the 40 m threshold, the Ministry 

of Road Transport and Highways (MoRTH) isn't required to obtain Environmental 

Clearance. This holds true even if the total length of 103.55 Km isn't segmented as alleged, 

to reduce it  to less than 100 Km. Consequently, there appears to be no requirement for 

MoRTH to segment the highway to circumvent the need for Environmental Clearance. 

 

3.2 Illegal felling of trees across the hill slopes: 

 
One forest division is involved in the NH 707, Minus-Fediz Section namely- Chopal Forest 

Division. Earlier, in the interim report, only three violations of illegal dumping were 

reported by Forest department. 
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Table 1: Violations reported by Forest Division regarding illegal felling of trees and 
others issues in interim report. 
 

Forest Division Nature of violation Action taken by Forest 

Department 

Chopal Forest Division 

 

Illegal dumping at three sites 

have been reported 

Damage report chalked against 

construction company of NH 

707 amounting to Rs. 

1,22,500/-. 

 

Directions were issued by the Deputy Commissioner, Shimla to Forest department to re-

assess the damage caused due to felling of trees & illegal muck duping across NH-707 from 

Minus-Fediz. The following violations have been reported by the Forest department after 

re-assessment. Report of the Forest department is attached as Annexure-5. 

 

Table 2: Violations reported by Forest Division regarding illegal felling of trees and 
others issues after re-assessment. 
 

Sr. 
No. 

Department 
Location/ 

RD 
Damage Report 

1 

HP Forest 
Department 

103/550 

Illegal dumping of debris on Govt & private land 
without any protection measures. Damage report 
amounting to Rs. 11,200/- chalked & compounded. 
 

2 102/720 

Damage Report already chalked during the time of 
construction. Rs 1,22,500/- deposited in Govt 
treasury. 

3 98/930 

4 95/180 

5 101/000 

Illegal dumping and damage to shrubs. Damage 
report amounting to Rs. 19,600/- chalked & 
compounded. 
 

6 99/150 

Illegal dumping and damage to shrubs. Damage 
report amounting to Rs. 29,400/- chalked & 
compounded. 
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98/540 
Illegal dumping and damage of B/L IV class 2 no. 
trees; 6858+800 compensation & 22,400/- damage 
report chalked & compounded. 

8 97/710 

Illegal dumping and damage of B/L IV class 3 no. 
trees. Earlier it was stated as private land after 
during re-assessment with revenue staff it was found 
that it forest land 10,287+1200  compensation & 
33,600/- damage report chalked & compounded. 

9 97/610 
Illegal dumping. Damage report amounting to Rs. 
24,500/-  chalked & compounded. 

 

3.3 Damage to natural sources of drinking water (rivulets) by filling with debris: 

 
It was observed during spot inspection that villagers use Kuhls to convey water from 

nearby streams for irrigation. These streams flow downstream the NH 707.  

 
It is true that many of these streams were found to be obstructed with debris and 

sediments, leading to damage to the Kuhls and consequently disrupting water supply 

to the villages (Photographs attached as Annexure-6).  

 
As per certificate issued by Executive Engineer, Jal Shakti Vibhag, Nerwa on 11.06.2024 

(Annexure-7), M/s Shivalik Buildtech Pvt. Ltd. (contractor of MoRTH) has completed the 

work of providing and laying of GI pipe 20 mm dia, 800 mtr, 1 no. hand pump as per 

approved estimate submitted by the Jal Shakti Vibhag Nerwa. Further, a report has been 

received from Executive Engineer, Jal Shakti Vibhag, Nerwa (Annexure-8) that no damage 

was caused to natural sources of water (rivulets) or any other water supply scheme due to 

debris generated during construction activity carried out by MoRTH through its contractor 

on NH-707. However, the approach path to JE’s office cum residence was damaged 

during widening of this road. Therefore, it shall be repaired by way of construction of 

retaining wall or pucca path. An amount of Rs. 15 lakhs will be involved in it. 

 

It is pertinent to mention here that, impact of highway construction on natural water 

sources should have been addressed in the Social Impact Assessment conducted by MoRTH 

prior to commencing highway construction. However, it appears that the same was not 

anticipated during the social impact study. 
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3.4 Illegal use of Gelatin in explosives, for road construction:  

The documents provided by the MoRTH on this issue were revisited by the Joint 

Committee after filing the interim report before the Hon’ble National Green Tribunal. 

 

According to the details provided by MoRTH, permission for controlled blasting was sought 

by the contractors from SDM Chaupal for Sri Kiari-Gumma section (Package-4) vide letter 

dated 11.11.2021 and for Gumma-Fediz section (Package-5) vide letter dated 13.06.2022 

(Annexure-9). 

 

In response to the above letter dated 13/06/2022, a letter dated 12/08/2022 on the 

“Subject: Permission regarding taking up controlled blasting” (Annexure-10) was 

issued by SDM Chaupal to the Sub Divisional Police Officer, Chaupal with Copy to Deputy 

Commissioner, Shimla, Project Proponent and Executive Magistrate, mentioning that 

Shiwalik  Buildtech Pvt. Ltd shall carry out controlled blasting during night hours or when 

there will be no movement of traffic and also requesting to depute adequate police 

personnel for managing both vehicular and pedestrian traffic during blasting operations. 

This letter from the SDM appears to have been used by the Project Proponent as 

permission for controlled blasting. 

 

It is important to note that the SDM is not authorized to grant permission for blasting 

operations. The authority to permit controlled blasting operations lies with the Deputy 

Commissioner. Based on the Deputy Commissioner's permission, subsequent approvals 

are granted by the concerned SDMs according to the blasting schedules submitted by 

MoRTH. However, for the NH 707 packages in the Shimla Region, neither the Deputy 

Commissioner's blasting permission nor the blasting schedules submitted to the 

concerned SDMs were made available to the Joint Committee. 

 

 The report in this regard was sought from SDM Chaupal and as per report received from 

SDM Chaupal, in reference to above mentioned letters of Contractors, Sub Divisional Police 

Officer, Chaupal (copy to the Deputy Commissioner, Shimla) was requested to depute 
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adequate police personnel for managing both vehicular and pedestrian traffic during 

blasting operations. However, the required documents for grant of permission i.e. Area 

map, NOC, Location plan of area, Work order, Short fire license copy, Explosive license copy 

and Explosive transport license copy etc. were not provided by MoRTH which indicates that 

blasting operations may have been carried out by MoRTH without proper permission 

(Annexure-11). 

 

In view of the fact that the Joint Committee has observed significant impacts from 

blasting operations, including the dumping of large boulders on valley-side land, this 

issue needs review by a team constituted by the Deputy Commissioner of Shimla, to 

determine its legality and also whether the responsibility for bearing the loss and cost 

of remediation lies with the State or MoRTH. 

 
3.5 Muck dumping beyond the designated sites and the violation of Construction & 
Demolition Waste Management Rules 2016: 
 
During spot inspection on 22.03.2024, the joint Committee inspected total 27 spots in 

District Shimla on the NH 707 from Fediz to Minus. The issues raised by the applicant and 

the villagers associated with him were noted and geo-tagged photographs were taken by 

the Joint Committee. 

 

Subsequently, the Nodal Agencies issued letters to MoRTH seeking feedback on the issues 

raised on all 27 spots along with relevant documents (Annexure-12). Various documents 

were also requested by the members of the Joint Committee.  

 

Accordingly, MoRTH provided feedback on the issues raised/observed on all 27 spots along 

with photographs and relevant documents/record (Annexure-13). Additionally, the 

following documents/data requested by the members of the Joint Committee was also 

provided by MoRTH:  

 
i. Muck Management Plans for all the Packages of the Highway. 

ii. Details of the Dumping Sites alongwith capacity and utilization. 
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iii. Total quantity of muck estimated in DPR and the actual muck generated and its 

disposal. 

iv. Day-wise details of Landslides reported to District Administration. 

v. Permissions for blasting issued by concerned SDMs. 

vi. Rainfall data of the period under reference. 

vii. Inspection/Supervision Notes with regard to supervision made by MoRTH during 

Highway construction. 

viii. Details of RoW for all the Packages of the Highway. 

ix. Before and after geo-tagged photographs of the spots, where muck observed by the 

Joint Committee was attributed to Landslides by the MoRTH. 

x. Copy of the forest Clearances obtained. 

xi. Forest and Non-Forest Tree cutting permissions. 

xii. Permissions obtained from SPCBs. 

xiii. Report on Slope Stability issues along NH707 in the State of Himachal Pradesh by 

JICA Experts for Project for Capacity Development for Maintenance of Resilient 

Mountainous Highway 

xiv. EIA Reports prepared for World Bank. 

 
To verify the truthfulness of the allegations made in the Original Application regarding 

unauthorized muck dumping beyond designated sites, the Joint Committee examined these 

documents with regard to the compliance of various conditions & guidelines made by 

MoRTH and its Contractors during highway construction.  

 

A meeting of joint committee was held on 12.06.2024 under the Chairmanship of Deputy 

Commissioner, Shimla wherein report was sought from Forest department regarding illegal 

felling of trees & muck dumping, Jal Shakti Vibhag regarding damage caused to natural 

sources of water/rivulets or to any water supply schemes, District Disaster Management 

Authority, Shimla regarding reporting of landslides by MoRTH and SDM Chaupal regarding 

authenticity of blasting permissions and verified incidences of landslide occurrences before 

and during construction of NH 707. The minutes of meeting along with letters issued to all 

the stakeholders are attached as Annexure-14. Another meeting was held on 28.06.2024 

under the Chairmanship of Deputy Commissioner, Shimla wherein Forest department was 
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asked to re-assess the damage caused to Forest and chalk out damage reports accordingly. 

SDM Chaupal was also asked to submit his clear-cut comments on blasting permissions 

issued to the contractors of MoRTH. The minutes of meeting are attached as Annexure-15.  

Accordingly, the reports were provided to the Joint Committee by respective departments 

which are enclosed as Annexure-5 & 11.  

 

A meeting of Joint Committee was held on 08.07.2024 under the Chairmanship of Deputy 

Commissioner, Shimla and a comprehensive analysis of reports received from Forest 

department, SDM Chaupal and MoRTH was done to distinguish between dumping caused 

by natural landslides and that resulting from negligence of MoRTH’s Contractors during 

highway construction.  

 

As per report received from MoRTH (Annexure-16), there are 17 major locations on NH 

707 where roads were blocked due to heavy rainfall and landslides; sometimes on 

multiple occasions. The location and date wise details are as under. 

 

Table:- 3: Incidences of Landslides Due to Heavy Rainfall in Shimla With Respect To 

NH-707 (Minus to Fediz) 

Sr. 
No. 

Department Location/RD Date on which landslide took place 

1 

MoRTH 

103/000 09.07.2023 

2 
102/500 to 
102/890 

12.07.2023 

3 
101/600 to 
102/100 

09.10.2022, 17.01.2023,12.07.2023, 
23.07.2023 

4 
101/160 to 
101/450 

12.07.2023, 05.09.2023, 12.07.2023 

5 100/700 09.07.2023 

6 
100/380 to 
100/600 

12.07.2023 

7 
100/010 to 
100/150 

12.07.2023 

8 99/800 to 99/860 12.07.2023 

9 99/430 04.08.2023 

10 99/400 09.07.2023 

11 99/200 to 99/300 12.07.2023 

12 94/900 to 95/100 09.07.2023, 12.07.2023 
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13 92/580 11.08.2022 

14 89/580 27.09.2022 

15 88/200 06.02.2023 

16 84/700 16.07.2023 

17 83/000 26.09.2022 

 

Further, District Disaster Management Authority Shimla doesn’t have any record regarding 

verified incidences of landslide occurrences before and during the construction of NH 707.  

 

However, as per report received from SDM Chaupal and Forest Department (Annexure-11 

& 5 respectively), debris has been illegally dumped at 9 spots out of total 27 spots. No 

loss has been reported at 6 spots and natural landslides have been reported at rest of 

the spots.  

 

Forest department has chalked out damage reports amounting to Rs. 2,82,345/- against 

contractors of MoRTH for illegal dumping of muck on Forest land (Annexure-5). 

 

 HPSPCB has also issued directions to the contractors of MoRTH from time to time to take 

appropriate measures to contain the muck generated from widening and landslides. Also, 

Environmental Compensation amounting to Rs. 7,00,000/- (Rs. Seven Lacs) has been 

imposed upon the contractors of MoRTH for unscientific management of C&D waste 

during construction (Annexure-17). The compensation has been deposited by both the 

contractors. 

 

Additionally, a report was received from SDM Chaupal regarding damage caused to the 

private land owners due to construction of NH-707. As per report, Kh. No. 62 & 63 of Sh. 

Rajender Singh, S/o Sh. Roop Singh, R/o Village Kyarla, PO Pabahan, Tehsil Nerwa, District 

Shimla was damaged due to dumping of debris by contractor of MoRTH. Also, both the 

parties have mutually settled the dispute and an amount of Rs. 3 Lacs was paid by the 

contractor to land owners. The copy of SDM’s report alongwith relevant documents is 

attached as Annexure-18. 
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Joint committee was informed that hill stabilization/strengthening measures were not 

incorporated in the scope of the work awarded by MoRTH to M/s Shivalik Buildtech Pvt. 

Ltd. (Package-5). However, the examination of the documents provided by MoRTH 

clearly indicated that protection against hill failures on both the hillside and valley 

side was very much there in the scope of Contractor in Package 5. 

 

Furthermore, besides the factual report on truthfulness of allegations made in the Original 

Application, the Joint Committee has also been directed by the Hon'ble National Green 

Tribunal to file an Action Taken Report.  

 

4. Conclusion, Action Taken and Recommendations: 

i. The necessary Right of Way (RoW) or land acquisition for all segments of NH 707 in 

question (0.00-97.00 Km and 97.00-103.00 Km) is below the 40 m threshold, the 

Ministry of Road Transport and Highways (MoRTH) isn't required to obtain 

Environmental Clearance. This holds true even if the total length of 103.55 Km isn't 

segmented as alleged, to reduce it to less than 100 Km in the light of provisions of 

EIA Notification, 2006 and subsequent amendment dated 22.08.2013.  

Consequently, there appears to be no requirement for MoRTH to segment the 

highway to circumvent the need for Environmental Clearance. Therefore, the 

allegation in the Original Application that MoRTH exploited Item 7(f) of the EIA 

Notification 2006 by dividing the highway to reduce its length to under 100 km 

appears to be incorrect. 

 

ii. The Forest Department has reported violations concerning illegal tree felling and a 

compensation & damage report amounting to Rs. 2,82,345/- has been issued against 

the construction company for NH 707 in Shimla Region. However, the Forest 

Department's report does not mention the status of recovering this amount. 

 

iii. According to the report from SDM Chaupal, debris has been illegally dumped at 9 out 

of 27 spots visited by the Joint Committee. No loss has been reported at 6 of these 

spots, while natural landslides have been observed as the cause of these 
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incidents, at the remaining sites. It is recommended that a team of revenue 

officials, appointed by the Deputy Commissioner of Shimla, assess the cost of repair 

or remediation. Damages caused by natural disasters or landslides may be covered 

by the State of Himachal Pradesh. However, damages resulting from the negligence 

of MoRTH’s contractors or from road construction will be the responsibility of 

MoRTH. 

 
iv. Environmental Compensation amounting to Rs. 7,00,000/- (Rs. Seven Lacs) has been 

imposed upon the contractors of MoRTH for unscientific management of C&D waste 

during construction. The compensation has been deposited by both the contractors. 

 
v. Many natural streams were obstructed by debris and sediment, damaging flexible 

pipes and disrupting the water supply to villages as observed by the Joint Committee 

during site visit on 22/03/2024. As per update provided to the members of the Joint 

Committee by HPSPCB on 19/07/2024 that contractor of MoRTH (M/s Shivalik 

Buidtech Pvt. Ltd) has repaired the water rivulets/Kuhls damaged during 

construction (Ref: Certificate issued by Executive Engineer, Jal Shakti Vibhag, Nerwa 

on 11/06/2024; Annexure-7). Further, and as per report received from Jal Shakti 

Vibhag, Nerwa, no damage has been caused to natural sources of water (rivulets) or 

to any other water supply schemes during construction carried out by MoRTH 

through its contractors. However, the said report does not mention anything about the 

observation made by the Joint Committee  regarding obstruction and damage to the 

Kuhls with debris/ sediments, and consequently disrupting water supply along 

with Geo-tagged Photographs in the interim report. 

 
vi. The letter issued by the SDM on the Subject: "Permission regarding taking up 

controlled blasting" appears to have been used by the Project Proponent as 

Permission for controlled blasting. However, the SDM is not authorized to grant such 

permissions; this authority lies with the Deputy Commissioner. Subsequent 

approvals are granted by the concerned SDMs based on the blasting schedules 

submitted by MoRTH. Given that the Joint Committee has observed significant 

impacts from blasting operations, including the dumping of large boulders on 
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valley-side land, it is recommended that this issue be revisited by a team 

constituted by the Deputy Commissioner of Shimla. This will help determine 

legality of blasting operations carried out by the contractor in the Shimla region 

and also whether the responsibility for bearing the loss and cost of remediation 

lies with the State or MoRTH. 

 

vii. According to the documents provided by MoRTH, a total of 17 landslides occurred 

along the entire stretch of NH 707 in District Shimla between 12/07/2021 and 

18/03/2024. The possibility of similar incidents recurring during the current 

rainy season and in the future cannot be ruled out. The contract documents 

suggest that protection against hill failures on both the hillside and valley side 

was part of construction work. However, given the heavy rains and landslides 

experienced in previous seasons, it is strongly recommended that MoRTH plan 

and implement additional protection measures. 

 

viii. The Joint Committee noted that, under the contract terms between MoRTH and the 

contractors, it is the contractors' responsibility to arrange muck dumping sites 

on private lands. Contractors negotiate with private landowners near the project 

sites and finalize agreements with them, after which MoRTH approves the chosen 

muck dumping sites. It is recommended that the local administration and the 

State Pollution Control Board (SPCB) also participate in the selection and 

approval process for such muck dumping sites. 

 
ix. The Completion Certificates for two packages of NH-707 in Shimla District were 

issued by the Authority’s Engineer on 27/06/2023 and 23/10/2023 (Annexure-

19 and Annexure-20), while various observations were made by the Joint 

Committee during a site visit on 22/03/2023, in the present NGT Matter. 

Therefore, it is recommended that a copy of the Report, once accepted by the 

Hon’ble National Green Tribunal, be provided to the Authority’s Engineer. The 

Engineer should then review the Joint Committee's observations through 

physical inspection and suggest remedial and protection measures for 

implementation by MoRTH to reduce the frequency of such incidents. 
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It is humbly prayed that above Report of the Joint Committee may kindly be taken on the 

record by Hon’ble National Green Tribunal. 

The Joint Committee shall abide by the further orders of Hon’ble National Green Tribunal in 

this matter. 

 

 
Regional Officer                                               
HPPCB Regional Office Shimla,  
Distt Shimla (HP) 

 
Assistant Director / Scientist 'B'                    
MoEF&CC, Sub Office, CGO Complex. 
Shivalik Khand, Longwood, Shimla (HP) 

 
 

 
Scientist ‘F’                       
Central Pollution Control Board                       
Regional Directorate Chandigarh 

 
Addl. District Magistrate (L&O), Shimla                                
Distt: Shimla, (HP) 
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Item No. 05 Court No. 1 

BEFORE THE NATIONAL GREEN TRIBUNAL  
PRINCIPAL BENCH, NEW DELHI 

Original Application No. 127/2024 

Naathu Ram     Applicant 

Versus 

Ministry of Road Transport and  
Highways & Ors.         Respondent(s) 

Date of hearing: 06.02.2024 

CORAM: HON’BLE MR. JUSTICE PRAKASH SHRIVASTAVA, CHAIRPERSON 
HON’BLE DR. A. SENTHIL VEL, EXPERT MEMBER 

Applicant: Mr. Rahul Khurana & Mr. Hasil Jain, Advs. 

ORDER 

1. In this original application, Applicant has raised a grievance

against construction in the Shivalik range of Himalayas extending up to a 

length of 97/103.55 kms in the State of Himachal Pradesh undertaken by 

the Ministry of Road Transport and Highways in the process of two lane 

upgradation with paved shoulders of existing single lane Paonta Sahib – 

Guma section at National Highway No. 707. The allegation of the 

Applicant is that during road widening and upgradation process, 

contractors are destroying the Himalayan ecology and natural vegetation 

and that they are breaking and cutting the hills on one side of the road 

and throwing the debris (including boulders, stones, dust, etc.) on the 

steep hill on the other side of the road in the valley. As per the allegation, 

the entire hilly area on the length of 97 km on the downside slope is 

getting destroyed, which includes natural vegetation, river streams, 

habitations, wildlife, etc. It is also alleged that crores of trees including 

Pine and Deodhar have been destroyed and thousands of minor and 
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major river streams have either been covered up with debris or have 

changed their course. 

2. During the course of hearing, learned Counsel appearing for the 

Applicant has also referred to para 7 of the OA wherein it is stated that 

the project has taken the advantage of Item 7(f) of the EIA Notification 

2006, by segmenting NH 707 into smaller segments and bring it to less 

than 100 km whereas the project is actually of the length of 103.55 kms. 

In support of the submission, learned Counsel for Applicant has referred 

to Annexure-A/2, a communication dated 18.07.2022 issued by 

Government of India, Ministry of Road Transport and Highways. 

3. The OA raises substantial issue relating to compliance of the 

provisions of the Scheduled enactments. 

4. Issue notice to the respondents. Learned Counsel for Applicant is 

directed to serve the respondents and file affidavit of service at least one 

week before the next date of hearing. 

5. Considering the grievance raised in the OA, we also deem it proper 

to form a Joint Committee comprising of the representative of Member 

Secretary, Central Pollution Control Board (CPCB), Regional Officer, 

Ministry of Environment, Forests and Climate Change (MoEF&CC), 

Chandigarh, Member Secretary, Himachal Pradesh State Pollution 

Control Board (HPSPCB), Deputy Commissioner, Sirmaur and Deputy 

Commissioner, Shimla. The Deputy Commissioners will act as nodal 

agency for coordination and compliance in the Committee. 

6. The Joint Committee will carry out the spot inspection, ascertain 

the truthfulness of the allegations made in the OA and submit factual 

and action taken report at least one week before the next date of hearing 
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by e-mail at judicial-ngt@gov.in preferably in the form of searchable 

PDF/OCR Support PDF and not in the form of Image PDF.    

7. List on 15.04.2024. 

8. A copy of this order be forwarded to CPCB, MoEF&CC, HPSPCB 

and Deputy Commissioners, Sirmaur and Shimla by e-mail for 

compliance. 

Prakash Shrivastava, CP 

Dr. A. Senthil Vel, EM 
February 06, 2024 
Original Application No. 127/2024 
DV. 
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Item No.13        Court No. 1 

BEFORE THE NATIONAL GREEN TRIBUNAL 
PRINCIPAL BENCH, NEW DELHI 

Original Application No. 127/2024 
Naathu Ram Applicant 

Versus 

        Ministry of Road Transport and Highways & Ors.        Respondent(s) 

Date of hearing: 15.04.2024 

CORAM: HON’BLE MR. JUSTICE PRAKASH SHRIVASTAVA, CHAIRPERSON 
HON’BLE MR. JUSTICE SUDHIR AGARWAL, JUDICIAL MEMBER 
HON’BLE MR. JUSTICE ARUN KUMAR TYAGI, JUDICIAL MEMBER 
HON’BLE DR. AFROZ AHMAD, EXPERT MEMBER 

Applicant: Mr. Rahul Khurana, Mr. Hasil Jain & Mr. Satish Kumar, Advs. for 

Applicant 

Respondent:    Mr. Sumit Khimta, DC, Sirmaur (Through VC) 

Mr. Gigi. C. George, Adv. for R - 1 

Ms. Charu Singhal, Adv. for R - 2 

Mr. Vaibhav Srivastava, Adv. for R - 5 

Mr. Gaurav Khanna, Mr. Gautam Barnwal, Mr. Rudraksh Pandey & Ms. 

Deepali Bhanot, Advs. for R - 9 
Mr. Ruchir Mishra & Ms. Reba Jena Mishra, Advs. for R - 10  

Ms. Sakshi Panwar, Adv. for R - 14    

ORDER 

1. In this Original Application, grievance of the applicant is in respect

of violations during construction in Shivalik range of Himalayas 

extending up to a length of 97/103.55 kms in the State of Himachal 

Pradesh undertaken by Ministry of Road Transport and Highways in the 

process of two lane upgradation. 

2. Tribunal by order dated 06.02.2024 had constituted a Joint

Committee and had called for the report. 

3. Joint Committee has submitted the report in four volumes but to

verify the truthfulness of the allegations made in the original application 

(sr. nos. 1 to 4 in the concerned paragraph) and in terms of paras 2.3.1.1 
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to 2.3.1.4 of the report, Joint Committee has sought further seven weeks 

time for examination of documents, analysis of the data, preparation and 

filing of authentic factual action taken report.  Prayer made by the Joint 

Committee for grant of further seven weeks time is allowed.  

 

4. Meanwhile, it will be open to all the concerned parties to file 

objections to the report of the Joint Committee already filed.  

 
 

5. Learned Counsel for respondent no.1 also submits that a reply on 

behalf of respondent no.1 has been filed but since it is bulky reply, 

therefore, it is lying in defect. He is permitted to cure the defect so that 

reply comes on record. 

 

6. List on 24.07.2024. 

 

Prakash Shrivastava, CP 

 
 

Sudhir Agarwal, JM 
 

 
 

Arun Kumar Tyagi, JM 
 
 

 
Dr. Afroz Ahmad, EM 

 
April 15, 2024 
Original Application No. 127/2024  

JG.  
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Sr. o. 

1 

2. 

3. 
4. 

5. 
6 

7 

8. 

9 

10. 
11. 

12. 

13. 
14. 
15. 

16. 

17. 

18. 
19. 

20. 

21. 

22. 

23. 
24. 

25. 

26. 

27. 

Location 

No. 

RD 103/550 near Fediz bridge. 
RD102/720 near Fediz bridge. 

RD102/200 
RD101/700 
RD101/160 
RD101/000 
RD100/610 
RD100/170 

RD99/390 
RD99/.050-99/25 dumping zone-ll 

RD99/150 
RD98/930 

RD98/540 near villate Antravali 
RD97/800 
RD97/710 
RD97/610 

RD 96/350-96/250 dumping Zone-l, 
Boie 

RD 96/980 Near Village Gumma 

RD95/180 
RD94/100 
RD94/050 
RD94/480 

RD93/960 
RD90/800 
RD88/600 
RD86/800 

Minus (3 sites) 

Unauthorized and illegal dumping of debris on 
forest and private land without any protection 
measures. 

Issues 

In addtion to above, please provide following details. 
As per approved DPR, there were 8 no. of sliding zones in pacakage-V (Gumma-Fediz) where protection measures were proposed. Please provide details of each sliding zone in 
section-V and current status of remedial measures/ protections measures taken and estimated funds alloted for this work? 
Details of dumping sites in package-V along with their capacity in terms of CuM (Private +Forest Land), total muck dumped so far and capacity left unutilized. As per approved DPR, there was provision of gabion wall of height 20 mtrs and length 85mtrs for two dumping sites as protection measures. Please, provide current status of retaining strucures at these sites and funds alloted for this work? Also, provide the copy of agreement done with private land owners for using their land as dumping site (if available). 
Total hydroseeding and bamboo plantation (in terms of area) proposed and actually carried out along with its current status in package-v and funds alloted for this work? Number of Sliding zones in package-IV (Minus-Gumma) and what protection measures were proposed to provided. Please, give details of each sliding zone in section-IV and current status of remedial measures/ protections measures taken and estimated funds alloted for this work? Please provide copy of DPR and work award letter. 
Details of dumping sites in package-IV (Minus-Gumma) along with their capacity in terms of CuM Private +l'orest Land), total muck dumped so far and capacity left unutilized, As per approved DPR what was the provision of gabion wall (in terms of height and length) for these dumping sites. Please, provide current status of retaining strucures at these sites funds alloted for this work? Also, provide the copy of agreement done with private land owners for using their land as dumping site (if available). 
Total quantity of muck generated from landslides and rainfall. How muck of this muck was collected by MoRTH and disposed off at designated dumping sites. 
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Comments on Objections made by Applicant during the inspection of Additional District 

Magistrate, District Shimla dated 22.03.2024 

Sr. No. 1 

Location 
No. 

RD 103/550 near Fediz bridge. 

Issues Unauthorized and illegal dumping of debris on forest and private land without any protection measures. 

Comments This location is not a dumping zone and no dumping has been done by the Contractor at this location. 
The Valley Side slope was already stabilized using Geo-cell with hydroseeding and bamboo plantation. 
However, debris from catchment outside RoW crossed the highway during extreme rainfall of 2023 
(Natural calamity order of State Govt. is attached). Detailed report (submitted to insurance company for 
claim) attached herewith may also be referred in this regard. Further, retaining structures and slope 
protection measures have been completed and are being maintained by the Contractor.  

Before flash floods 

After flash floods 
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Sr. No. 2 

Location 
No. 

RD102/720 near Fediz bridge. 

Issues Unauthorized and illegal dumping of debris on forest and private land without any protection measures. 

Comment This location is not a dumping zone and no dumping has been done by the Contractor at this location. 
The Valley side slope was already stabilized with slope protection measures with geocell with 
hydroseeding, bamboo plantation and hydroseeding. However, due to unprecedented rainfall and 
landslide, the damage took place at this location. Detailed report (submitted to insurance company for 
claim) attached herewith may also be referred in this regard. Further, retaining structures and slope 
protection measures have been completed and are being maintained by the Contractor. 

Before flash floods 

3259
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After flash flood 
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Sr. No. 3 

Location 
No. 

RD102/200 

Issues Unauthorized and illegal dumping of debris on forest and private land without any protection measures. 

Comment This location is not a dumping zone and no dumping has been done by the Contractor at this location. 
Valley Side slope was already stabilized using Geo-cell with hydroseeding and bamboo plantation. 
However, debris crossed the highway during extreme adverse weather condition of rainfall in 2023. 
Detailed report (submitted to insurance company for claim) attached herewith may also be referred in 
this regard. Further, retaining structures and slope protection measures have been completed and are 
being maintained by the Contractor. 

Before sliding 

3262



 

After flash floods 

3263



 

3264



 

After Restoration 
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Sr. No. 4 

Location 
No. 

RD101/700 

Issues Unauthorized and illegal dumping of debris on forest and private land without any protection measures. 

Comment This location is not a dumping zone and no dumping has been done by the Contractor at this location. 
Valley Side slope was stabilized using hydroseeding, breast wall and retaining wall. However, debris from 
catchment outside RoW crossed the highway during extreme rainfall of 2023. Detailed report (submitted 
to insurance company for claim) attached herewith may also be referred in this regard. Further, retaining 
structures and slope protection measures have been completed and are being maintained by the 
Contractor. 

Before slide 

3266



 

 

3267



 

 

 

Sr. No. 5 

Location 
No. 

RD101/160 

Issues Unauthorized and illegal dumping of debris on forest and private land without any protection measures. 

Comment This location is not a dumping zone and no dumping has been done by the Contractor at this location. 
This area was severely affected by cloud bursts. The landslide occurred from beyond the ROW and the 
road was washed away to the valley. The hillside breast wall and culverts were also damaged. The road 
was closed for 15 days and the Same was intimated to the local police station and Sub-divisional Officers 
(SDO) of Chopal and Shillai. The gabion at the toe and hydroseeding on the valley slope were constructed 
to control erosion. The hillside breast wall was also reconstructed to control further landslides.  The road 
was repaired/ rehabilitated for safe movement of passengers. Further, retaining structures and slope 
protection measures have been completed and are being maintained by the Contractor. 
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Before damage 

 

Damage 
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After restoration 
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Sr. No. 6 

Location 
No. 

RD101/000 

Issues Unauthorized and illegal dumping of debris on forest and private land without any protection measures. 

Comment This location is not a dumping zone and no dumping has been done by the Contractor at this location. 
However, due to the landslides, the muck slipped into the valley. Detailed report (submitted to insurance 
company for claim) attached herewith may also be referred in this regard. Further, retaining structures 
and slope protection measures have been completed and are being maintained by the Contractor. 
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Before sliding 
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Sr. No. 7 

Location 
No. 

RD100/610 

Issues Unauthorized and illegal dumping of debris on forest and private land without any protection measures. 

Comment This location is not a dumping zone and no dumping has been done by the Contractor at this location. 
However, due to unprecedented rainfall damages occurred. Requisite breast wall have been 
reconstructed to protect the hill. The road was closed on 09.07.2023 and 12.07.2023 due to a slide at this 
location. The same information was communicated to the District Disaster Management Authority 
(DDMA). 
 
 
 
 
 
 
 
 
 
 
 
 
 
 

Sliding 
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3276



 

 

 

 

Completed section at Km 100+610 
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Sr. No. 8 

Location 
No. 

RD100/170 

Issues Unauthorized and illegal dumping of debris on forest and private land without any protection measures. 

Comment This location is not a dumping zone and no dumping has been done by the Contractor at this location. 
However, due to unprecedented rainfall and flash floods, rock fall occurred and debris slid into the valley. 
A retaining wall has been provided to prevent further erosion. The road was closed and many vehicles 
were stuck for nearly 24 hours. The same information was communicated to the District Disaster 
Management Authority (DDMA). 
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After restoration 

 
 

Sr. No. 9 

Location 
No. 

RD99/390 

Issues Unauthorized and illegal dumping of debris on forest and private land without any protection measures. 

Comment This location is not a dumping zone and no dumping has been done by the Contractor at this location. 
However, due to unprecedented rainfall and flash floods debris went sliding into the valley. The retaining 
wall has been reconstructed to prevent further erosion on the valley side and Breast wall on hill side has 
also been restored. The road was closed on 09.07.2023 due to a slide at this location. The same 
information was communicated to the District Disaster Management Authority (DDMA). 

Before sliding 
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After Sliding 

 

After rectification 
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Sr. No. 10 

Location 
No. 

RD99/050-99/25 dumping zone-ll 

Issues Unauthorized and illegal dumping of debris on forest and private land without any protection measures. 

Comment This is a designated dumping zone. The dumping zone has been protected with gabion wall at the toe. 
Soil compaction benching, geocell with hydroseeding and bamboo plantation have been provided to 
control the erosion. A breast wall has also been constructed to support the hillside. 
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Sr. No. 11 

Location 
No. 

RD99/150 

Issues Unauthorized and illegal dumping of debris on forest and private land without any protection measures. 

Comment (Location is already included in Sr. No. 10) This is a designated dumping zone. The dumping zone has been 
protected with gabion wall at the toe. Soil compaction benching, geocell with hydroseeding and bamboo 
plantation have been provided to control the erosion. A breast wall has also been constructed to support 
the hillside. 
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Sr. No. 12 

Location 
No. 

RD98/930 

Issues Unauthorized and illegal dumping of debris on forest and private land without any protection measures. 

Comment This location is not a dumping zone and no dumping has been done by the Contractor at this location. 
Hillside slide and valley-side soil erosion have happened during extreme adverse weather condition of 
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rainfall in 2023. Bamboo plantation has been done to control the erosion.  Detailed report (submitted to 
insurance company for claim) attached herewith may also be referred in this regard. Further, retaining 
structures and slope protection measures have been completed and are being maintained by the 
Contractor. 
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Sr. No. 13 

Location 
No. 

RD98/540 near village Antravali 

Issues Unauthorized and illegal dumping of debris on forest and private land without any protection measures. 

Comment This location is not a dumping zone and no dumping has been done by the Contractor at this location. 
During heavy rainfall debris from catchment beyond RoW was transported and accumulated in the valley. 
The retaining wall of the state highway towards Paban village was damaged and debris flowed with water 
to the valley. Detailed report (submitted to the insurance company for claim) attached herewith may also 
be referred in this regard. 
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Sr. No. 14 

Location 
No. 

RD97/800 

Issues Unauthorized and illegal dumping of debris on forest and private land without any protection measures. 

Comment This location is not a dumping zone and no dumping has been done by the Contractor at this location. 
The material lying near the carriageway belongs to local people who have dumped the excavation 
material from construction of the access road. The same was clarified during the visit.  
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Sr. No. 15 

Location 
No. 

RD97/710 

Issues Unauthorized and illegal dumping of debris on forest and private land without any protection measures. 

Comment This location is not a dumping zone and no dumping has been done by the Contractor at this location. 
The damage is due to extremely adverse weather conditions of rainfall. Detailed report (submitted to the 
insurance company for claim) attached herewith may also be referred in this regard. Further, retaining 
structures and slope protection measures have been completed and are being maintained by the 
Contractor. 

 

3289



 
Sr. No. 16 

Location 
No. 

RD97/610 

Issues Unauthorized and illegal dumping of debris on forest and private land without any protection measures. 

Comment This location is not a dumping zone and no dumping has been done by the Contractor at this location. 
The damage is due to extremely adverse weather condition of rainfall. Detailed report (submitted to 
insurance company for claim) attached herewith may also be referred in this regard. Further, retaining 
structures on valley side and slope protection measures have been completed and are being maintained 
by the Contractor. 

After restoration 

3290



 

 

 
 

Sr.no. 17  
 

Location 
No. 

RD 96/350-96/250 dumping Zone-l, Boie 

Issues Unauthorized and illegal dumping of debris on forest and private land without any protection measures. 

Comment It is a designated dumping zone. Gabion wall has been constructed to support the dumping zone at toe of 
the valley. The site has been further stabilized by benching/ compacting and subsequent stabilization by 
slope protection measures of hydroseeding, Geocell with hydroseeding and bamboo plantation to 
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prevent the soil erosion from the dumping site.  
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3293
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Sr. No. 18 

Location 
No. 

RD 96/980 Near Village Gumma  
 

Issues Unauthorized and illegal dumping of debris on forest and private land without any protection measures. 

Comment This location is not a dumping zone and no dumping has been done by the Contractor at this location. 
The damage is due to extremely adverse weather conditions of rainfall. Detailed report (submitted to the 
insurance company for claim) attached herewith may also be referred in this regard.  
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Sr. No. 19 

Location 
No. 

RD95/180 

Issues Unauthorized and illegal dumping of debris on forest and private land without any protection measures. 

Comment This location is not a dumping zone and no dumping has been done by the Contractor at this location. 
The rock fall happened during the rainy season from beyond ROW.  The rock debris hit the crash barrier 
and debris fell in the valley side. Further, geocell with hydroseeding was done in this location to prevent 
erosion. During the subsequent rainfall, the slope protection measures were also damaged. The stream 
banks have been cleared for the free flow of water and necessary repair/ restoration works are being 
ensured by the Contractor. 
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After rectification 
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Sr. No. 20 

Location 
No. 

RD94/100 

Issues Unauthorized and illegal dumping of debris on forest and private land without any protection measures. 

Comment This location is not a dumping zone and no dumping has been done by the Contractor at this location. 
The debris from catchment beyond RoW has flown on valley side during rainfall of 2023 and is being 
cleared by the Contractor. Further, retaining structures and slope protection measures have been 
completed and are being maintained by the Contractor.  
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Sr. No. 21 

Location 
No. 

RD94/050 

Issues Unauthorized and illegal dumping of debris on forest and private land without any protection measures. 

Comment This location is not a dumping zone and no dumping has been done by the Contractor at this location. 
The debris from catchment beyond RoW has flown on valley side during rainfall of 2023 and is being 
cleared by the Contractor. Further, retaining structures and slope protection measures have been 
completed and are being maintained by the Contractor. 

3299



 

 
Sr. No. 22 

Location 
No. 

RD94/480 

Issues Unauthorized and illegal dumping of debris on forest and private land without any protection measures. 

3300



Comment This location is not a dumping zone and no dumping has been done by the Contractor at this location. 
The location pertains to built up area with structures on both side of the carriageway.  

 
Sr.No. 23 

Location 
No. 

RD93/960 

Issues Unauthorized and illegal dumping of debris on forest and private land without any protection measures. 

Comment This location is not a dumping zone and no dumping has been done by the Contractor at this location. 
Further, retaining structures and slope protection measures have been completed and are being 
maintained by the Contractor. The debris is pertaining to the access road that has been excavated by 
local people at this location. 

 

 

Sr. No. 24 

3301



Location 
No. 

RD90/800 

Issues Unauthorized and illegal dumping of debris on forest and private land without any protection measures. 

Comment The dumping is being done with the consent/permission/agreement of the concerned Department. The 
site has been stabilized by benching/ compacting and subsequent stabilization by slope protection 
measures of hydroseeding, grass strip and plantation to prevent the soil erosion from the dumping site. 
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Sr. No. 25 

Location 
No. 

RD88/600 

Issues Unauthorized and illegal dumping of debris on forest and private land without any protection measures. 

Comment This location is not a dumping zone and no dumping has been done by the Contractor at this location. 
The road was closed on 06.02.2023 due to a slide at this location. The same information was 
communicated to the District Disaster Management Authority (DDMA). 
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Sr. No. 26 

Location 
No. 

RD86/800 

Issues Unauthorized and illegal dumping of debris on forest and private land without any protection measures. 

Comment This location is not a dumping zone and no dumping has been done by the Contractor at this location. 
Continuous slide resulting in subsequent road closure, the debris from the hillside slid down the slope on 
the valley side. 
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Sr. No. 27 

Location 
No. 

Minus (3 sites) 

Issues Unauthorized and illegal dumping of debris on forest and private land without any protection measures. 

Comment This location is not a dumping zone and no dumping has been done by the Contractor at this location. 
Continuous slide resulting in subsequent road closure, the debris from the hillside slide down the slope 
on the valley side. However, no dumping on the valley side has been done by the Contractor.  The road 
was closed on 24.08.2022, 03.10.2022, 29.01.2023 and 12.07.2023 due to a slide at this location. The 
same information was communicated to the District Disaster Management Authority (DDMA). 
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Additional details 

 As per the approved DPR, there were 8 no. of sliding zones in package-V (Gumma-Fediz) where 

protection measures were proposed. Please provide details of each sliding zone in section V and the 

current status of remedial measures/protection measures taken and estimated funds allocated for 

this work? 

The project has been executed under EPC mode wherein it is the responsibility of the Contractor 

to conduct a detailed Geological/ Geotechnical investigation and accordingly, suggest measures for 

stabilization. The payment is on lump-sum basis for the provisions specified in the signed EPC 

Contract Agreement. Further, provisions such as Gabion wall, retaining wall, breast wall, 

hydroseeding, geocell with hydroseeding, hedge brush layer, bamboo plantation etc. have already 

been envisaged in the scope. 

Chainage-wise details of retaining structures and slope protection works executed at the site are 

as follows: 
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 Details of dumping sites in package-V along with their capacity in terms of CuM (Private +Forest 

Land), total muck dumped so far and capacity left unutilized. As per the approved DPR, there was the 

provision of gabion wall of height 20 mtrs and length 85mtrs for two dumping sites as protection 

measures. Please, provide the current status of retaining structures at these sites and the funds 

alloted for this work? Also, provide the copy of the agreement done with private landowners for 

using their land as dumping site (If available). 

Reply: As per dumping site details, muck management plan, and finalized utilization details of 

muck for Package-5 enclosed herewith.  

 

 Total hydroseeding and bamboo plantation (in terms of area) proposed and actually carried out 

along with its current status in package-v and funds allotted for this work? 

Sr. No. Component in Package-V 
Minimum 

Scope (in Sqm) 

Total 
executed 
(in Sqm) 

1 Slope protection in Sliding Zones 
with Geocell & Hydroseeding 12900 15968 

2 Hydroseeding 23477 23787 

3 Bamboo plantation 32128 32129 

 

 Number of Sliding zones in package-IV (Minus-Gumma) and what protection measures were 

proposed to be provided. Please, give details of each sliding zone in section IV and current status of 

remedial measures/protection measures taken and estimated funds allotted for this work? 

There is no identified/ designated sliding zone in Package IV. Further, the project has been 

executed under EPC mode wherein it is the responsibility of the Contractor to conduct a detailed 

Geological/ Geotechnical investigation and accordingly, suggest measures for stabilization. The 

payment is on lump-sum basis for the provisions specified in the signed EPC Contract Agreement. 

Further, provisions such as Gabion wall, toe wall, breast wall, hydroseeding, interlink chain mesh 

with grass strips, etc. have already been envisaged in the scope. 

Chainage-wise details of the Gabion wall, toe wall, breast wall and slope protection work executed 

at site are as follows: 
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